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Original Application No. 423 of 1331 (L)
Pyaray Lal . « ¢ « o ¢ o o o o 0 0 e e e e e Applicant
Versus
Union of India & Others . ¢« ¢« « ¢ o « =+ +« « Raspondents
Fon'ble Mr. Justice U.C.Srivastava,V.C.

Hon'ble Mr. K. Obayya, Member (A)

( By Hon'ble Mr. Justice U.C.Srivastava,V.C.)

Tre applicant was convicted under section 148
and 302 of I.P.C., r=ad with section 149 of I.P.C. and
was sentenced to undergo two years regorous imprisonment
under section 148 I.P.C. and imprisonment of life under
section 302, read with section 149 I.P.C. Both of which
wera to run concurrently. Tre High Court had stayed tke
execution of the sentence and the apreal against the same
is pending. The applicant who was earlier under
suspension was given a show cause notice, as the
appointing auttority proposed to award penalty of
dismissal from services unler ule 13 of th2 Central
civil Services({Classification,Control « aAppeal) Rules,
1765 on thre ground of tre conduct which Fas led to tis
conviction on a criminal crarge. TIte applicant submittal
in attested photocopy of High Court's order. 1t was
thareafter, aprointing authority came tc the conclusion
that in visw of xRz ris convi~*ion and charge acaiinst
Fim, P2 was not £it to b2 retiined in sarvice ani thats’
wry Fe was dismisszd from servics. This order has been
cralleng2i by the arrlicant,
2. Tre respondents wers within treir right to
pass trz sail order as the arplicant ras been convicted
in a renious crime and tre rule 13 could rave been
svoked in this circumstances. In case, tre applicant
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ultimately succsads anifgxeneratedobviously, it is for him
to move an anplication for re-instatement, but the order

as it has b=en passed in wittin jurisdiction in confirmati-

ve withk law, accordingly, the application is dismissed.
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